LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

REVISED LIST OF BUSINESS

Friday, 23 March 2018 / 02 Chaitra 1940 (Saka)
2.00 PM

1.  Question Hour :
Starred Questions as shown in the separate list to be asked and replies given.
2. Special Mention(Rule-280) :
The following Members to raise matters under Rule-280 with the permission of the Chair :

1. Shri Narayan Dutt Sharma 6. Smt. Bandana Kumari
2. Shri Jitender Singh Tomar 7. Shri Vijender Gupta
3. Shri Sahi Ram 8. Shri Somnath Bharti
4. Shri Naresh Balyan 9. Shri Jagdish Pradhan
5. Shri Manijinder Singh Sirsa 10. Shri Vishesh Ravi

3. Calling Attention (Rule-54) :
Shri Amanatullah Khan to call the attention of the Hon’ble Minister of Food & Supplies towards ‘the
delay in implementation of doorstep delivery of ration’.

4.  Short Duration Discussion (Rule-55) :
Shri Saurabh Bharadwayj

Shri Ajay Dutt
Shri Dinesh Mohaniya
To initiate discussion on ‘“‘severe water scarcity caused due to alarming level of ammonia in water
released by Haryana”.
5. PRIVATE MEMBERS’ BUSINESS

Private Members’ Resolutions :
1. Sh. Vijender Gupta to move the following Resolution :-
“This House resolves that the Government should work sincerely to implement the schemes for
labourers as provided under Labour Welfare Fund;
It also further resolves that wide publicity should be given to these scheme as most of the labourers
are not able to avail the benefits as they are not aware of the provisions of this Fund”.

2. Ms. Bhavna Gaur to move the following Resolution :-
“This House resolves that Government should immediately take steps to put an end to the brutality
perpetrated by the Delhi Police against innocent shopkeepers and residents under the garb of sealing
drive”.
3. Sh. Jagdish Pradhan to move the following Resolution :-

“This House resolves that the Report of the Fifth Finance Commission for the National Capital
Territory of Delhi should be tabled in the House immediately on its receipt and its recommendations
also be implemented without any delay;

This House further resolves that the funds be released to the North, East and South Municipal

Corporations as per the recommendations of the Fourth Finance Commission for the National
Capital Territory of Delhi”.

Delhi C. Velmurugan
23 March 2018 Secretary
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